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 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM  :  Kindly  read  it  again.  You
 are  used  to  listening  in  court;  kindly
 listen  here  also.  In  clause  5(3),  the  words
 are  “contract  and  working  arrangements.”
 There  is  no  word  “agreement”  in  clause  5(3)
 where  as  in  clause  17,  the  words  used  are
 “contract  or  agreement’.  The  advice  given
 to  me  is  that  the  word  “agreement”  used
 in  clause  17  1s  wide  enough  to  include  the
 words  “working  arrangements”.

 MR.  DEPUTY-SPEAKER  :  Now,  I
 put  all  the  amendments  moved  by  Shri
 Somnath  Chatterjee  to  clause  1110  the

 vote  of  the  House.

 Amendinent  Nos.  8  to  12  were  put  and  nega-
 tived,

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  :

 “That  clause  17  stand  part  of  the  Bill
 The  motion  was  adopted.

 Clause  17  was  added  to  the  Bili,

 MR  DEPUTY-SPEAKER:  Thereare
 no  other  amendments.  I  will  put  rest
 of  the  Bill  and  clauses  to  the  vote  of  the
 House.

 The  question  is  :
 “Clauses  18,  19  and  1,  the  Enacting

 Formula  and  the  Title  stand  part
 of  the  ‘Bull.”*

 The  motion  was  adopted,
 Clauses  18,  19,  and  1,  the  Enacting  Formula

 and  the  Title  were  dded  to  the  Biil.

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM  :  I  move  :

 “That  the  Bill  be  passed.”
 MR.  DEPUTY-SPEAKER  :  The  ques-

 tion  is  :

 “That  the  Bill  be  passed.””
 The  motion  was  adopted.

 Indian  Copper  Corp.  etc.  Bill  AUGUST  30,  1972  हन

 15.20  Hrs  t
 INSECTICIDES  (AMENDMENT)  BILL

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (PROF.
 SHER  SINGH)  :  On  behalf  of  Shri  F.A.
 Ahmed,  I  beg  to  move  :

 “That  the  Bill  to  amend  the  Insecticides
 Act,  1968,  as  passed  by  Rajya
 Sabha,  be  taken  into  consideration.”

 This  amend  ng  Bill  seeks  to  amend
 sections  9(1)  and  13(1)  of  the  Insecticides
 Act,  1968,  for  extending  the  time  limit
 upto  31st  December,  1972,  to  enable  large
 number  of  manufacturers,  formulators,
 importers,  sellers  of  insecticides  who  could
 not  apply  in  time,  to  apply  for  the  registra-
 tion  of  their  products  to  the  Registration
 Committee,  Government  of  India  and  for
 securing  licences  from  the  state  authorities,

 This  has  been  necessitated  because  of
 the  proviso  of  the  above  two  sections
 wherein  persons  engaged  in  the  business
 of  import  or  manufacture  of  any  insecticide
 immediately  before  the  commencement  of
 those  sections,  were  to  make  an  application
 to  the  Registration  Committee  within  a
 period  of  six  months  i.e.  upto  31st  January,
 1972,  and  those  engaged  in  the  manufacture
 or  selling,  stocking  or  exhibiting  for  sale  or
 distributing,  were  to  apply  to  the  licencing
 officers  appointed/notified  by  the  States
 within  a  period  of  three  months  1.¢.  3151
 October,  1971.

 The  bringing  in  of  the  manufacturers/
 formulators/importers/sellers  who  could
 not  apply  in  time,  under  the  putview  of  the
 Act  would  enable  the  States  to  continue  to
 procure  insecticides  from  these  units  and
 avoid  dislocation  and  blockade  of  supplics
 of  such  an  essential  input  for  increasing
 production  in  the  wake  of  all  round  drought
 situation  resulting  into  substantial  loss  of
 foodgrains  and  other  essential  agricultural
 commodities.

 The  delay  in  setting  up  of  the  licensing
 agency  in  the  States,  lack  of  publicity,
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 non-availability  pf  garttte  notifications
 to  the  widely  scattered  insecticide  manu-
 facturing/formulating  units  in  the  small
 scale  sector,  are  some  of  the  reasons  for
 non-submission  ‘of  the  applications  for  re-
 gistration  and  licences,  in  time.  This
 amendment  will  also  save  closure  of  many
 manufacturing/formulating  units  in  the
 country,  particularly,  at  the  time  when  we
 need  insecticides  for  saving  our  crops
 increasingly  large  quantities.

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  the  Bill  to  amend  the  Insecticides
 Act,  1968,  as  passed  by  Rajya
 Sabha,  be  taken  into  consideration.”

 The  Bill  relates  to  a  very  limited  ques-
 tion  of  extending  the  time  for  registration
 and  obtaining  ficonce.  If  members  would
 confine  themselves  to  this,  we  can  dispose
 of  this  Bill  expeditiously.

 Mr.  S.P.  Bhattacharyya.
 SHRI  S.P.  BHATTACHARAYYA

 (Uluberia)  :  T  have  nothing  to  oppose  this
 Bill  but  will  support  it,  and  while  supporting
 it  I  want  to  say  a  few  words.

 We  should  see  that  these  chemicals
 are  not  spurious.  We  have  got  experience
 that  sometimes  the  peasants  are  cheated.
 We  should be  very  careful  that  the  chemi-
 cals  are  not  spurious.

 The  next  is  that  sufficient  instructions
 should  be  given  for  the  use  of  these  chemi-
 cals;  otherwise  they  become  dangerous.
 We  should  take  all  precautions.  We  use
 DDT  in  various  ways.  But  afterwords  the
 cumulative  effect  of  DDT  is  very  dangerous,
 Americans  have  already  stopped  using  that
 in  their  country,  but  we  have  not  yet  stop-
 ped  using  that.  We  should  know  the
 chemicals,  what  we  use  and  what  are  their
 after  effects.  The  best  thing  would  be
 that  we  should  have  other  ways  of  killing
 the  insects.  The  Soviets  are  using  birds
 and  other  types of  insects  so  that  there  is
 no  danger.  There  may  be  a  biological
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 balance  and  ouf  crops  may  be  saved.  We
 should  try  for  those  things.

 With  these  words  of  caution,  |  support
 this  Bill.

 थी  इसहाक  सम्मती.  (अमरोहा) :  यह  का कई  ,
 में  बहुत  छोटा-सा  भोर  मासूम  बिल  हे  1  इसकी  मैं  ताईद
 करता  हु।  लेकिन  दो  बीचों  की  तरफ  मैं  आपका  ध्यान
 दिलाना  चाहता  हूं  ।  यह  भागने  बड़ा  अच्छा  किया  है
 कि  लाइसेंस  लेने  के  वास्ते  आपने  मियाद  मुकर्रर  कर  दौ
 है,  उसको  बड़ा  दिया  है  और  यह  भी  आपने  कर  दिया  है
 कि  अगर  नहीं  लिया  आएगा तो  सजा  होगी 1
 लेकिन  आज  एक  बहुत  बड़ा  सबात  है  एसस्ट्रेलन  का  t

 मैं  भी  थोड़ा-मा  एग्रीकल्चर  से  ताल्लुक  रखता  हूं
 खाद,  दवाओ  वगैरह  में  ओ  णडल्ट्रेमन  हो  रहा  है,  उसको
 रोकने  के  लिए  ताज्जुब  है  कि  जब  यहां  पर  एक  बिज
 माया  गया  है  तो  उसमें  इसका  कोई  जिक्र  नहीं  हैं।
 ऐसा  मालूम  होता  है  कि  शायद  इन  दवाओ  में  एडस्ट्रेनन
 का  कोई  प्राबलम  ही  नही  है।  पिछने  दिनो  मुझे  शिकायत
 मिनी  अपने  यहां  के  इलाके  मे  कि  लोगों  ने  जो  दवाए
 छिडका  तो  मासूम  हुआ  कि  उनका  कोई  प्रसर  ही  नदी
 हुआ।  डीडी टीके  बारेमेमैंतोइस  यकीन पर
 पहुच  गया  हूं  कि  जिस  चीख  को  स्प्रे  किया  जाता  है  वह
 ग़ालिबन  डी  डी  टी  होती  ही  नही  है।  हम  देखते  हैं  कि
 जब  उसको  छिड़का  जाता  है  सो  कोई  कीड़ा  वगैरह  नहीं
 मरना  और  उसका  कुछ  भी  असर  नही  होता  है।  यह
 एक  बहुत  बड़ा  बाब लम  है।  महगे  दामों  पर  उनको  मे
 चीजें  बेची  जाती  हैं  और  दुशवारी  से  ये  बीजे  उनको
 मिलती  है।  ब्लाक  से  जो  इनकी  तकसीम  होती  है  उसमें
 भी  करप्शन  बहुत  ज्यदा  होता  है।  करप्शन  को  रोकने
 की  नद बीरो  के  साथ-साथ  यह  भी  जरूरी  है  कि  इस
 एडल्ट्रेशर  को  भी  रोका  जाए।  जब  तक  इस  बत  की
 नदीश  नही  की  जाएगी,  तब  तक  भाप  कितने  ही  लाइसेंस
 दे  दें,  कितनी  ही  पनिशमेंट  रख  दें,  कोई  आपका  मकसद
 हल  नही  हो  सकेगा

 बड़े  जोर  से  यह  जाहिर  किमी  जाता  है  कि  तीन
 रेवोल्यूशन  हो  गमा  है  और  धसके  बारे  में  किसानों  को
 समझाया  आता  है  1  उसके  लिए  गह  बहुत  जरूरी  है  कि
 खाद,  दवाए,  अच्छा  बीज,  पानी  वगैरह  मूरी  मिकदार
 में  उनको  मिले  ।  हमने  यह  भी  देखा  है  कि  हमारे  यहाँ
 ब्लाक  में  दबाएं  मौजूद  नही  हैं  1  लेकिन  यही  दवाएँ
 हम  यह  भीदेखते  हैं  कि  बाज़ार  में  खुलेआम  विक  रही
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 हैं।  मैं  दरख्वास्त  करता  हूं  कि  दि्टरीक्मूशन  का  बेहतर
 इंतजार  कें  मैं  उम्मीद  करता  हूं  कि  इन  दोनों  शरीफों
 का  आप  खयाल  करेगे।  तभी  यह  बिल  फायदेमंद  साबित
 हो  सकेगा । |

 व  अलफाज़  के  साथ  मैं  इस  बिल  की  ताईद  करता  ह।
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 *SHRI  E.R.  KRISHNAN  (Salem)  :
 Mr.  Deputy  Speaker,  Sir,  on  behalf  of  my
 party,  the  Dravida  Munnetra  Kazhagam,
 1  would  like  to  say  a  few  words  on  the
 Insecticides  (Amendment)  Bill,  1972  in-
 troduced  by  Prof.  Sher  Singh.  Sections,
 9,  13,  17  and  18  of  the  principal  Act  are
 sought  to  be  amended  through  this  Bill

 ~sthe  “orignal  speech  was  delivered  in  Tatnil,
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 ‘Tho  principal  Act  was  enacted  in  196.
 White  speaking  in  Rajya  Sabha  and  also

 just  now  when  he  introductd  this  Bill in
 this  House, the  hon.  Minister  stated  that  the
 State  Governments  did  not  set up  the  licen-
 sing  agencies  in  time  and  the  Gazette
 notifications  were  not  made  available  to
 innumerable  manufacturers  of  insecticides.
 He  Kas  apportioned  the  blame on  the  State
 Governments  for  bringing  forward  this
 amending  measure.  I  would  like  to  know
 which  are  the  State  Governments  that  did
 not  set  up  in  time  the  heensing  agencies.
 1  would  also  request  the  hon  Minister  to
 tell  the  House  as  to  from  what  date
 Seotions  9  and  13  ज  the  Principal  Act
 became  effective.

 As  we  are  using  high  yielding  varicties
 throughout  the  country,  the  necesstty  for
 plant  protection  through  greater  use  of
 insecticides  has  assumed  greater  significance.
 In  the  Mid-term  Appfaisal  of  the
 Fourth  Plan,  it  has  been  stated  that  the
 programme  for  the  use  of  insecticides  has
 fot  been  successfully  implemented  for  want
 of  adequate  suppties  of  insecticides  at  the
 appropriate  time  for  use  by  the  farmers.
 The  target  for  1971-72,  so  far  as  plant
 protection  was  concerned,  was  50  million
 hectares  and  the  area  actually  covered  was
 just  35  million  hectates.  The  plant  protec-
 tion  scheme  could  not  be  implemented  in
 15  million  hectares.  On  account  of  inade-
 quate  supplies  of  insecticides,  even  one-
 third  of  163  million  hectares  of  total
 cropped  area  has  not  beon  covered  with
 plant  protection  schemes.  The  value  of
 ctop  damaged  on  account  of  recurring
 floods  and  drought  is  approximately  on
 au  mvotage  Rs.  200  crores.  It  has  also  been
 assessed  by  a  study  team  of  F.A.O.  that
 creps  Worth  Re.  400  crores  are  damaged
 every  year  because  insecticides  are  not
 available  in  sufficient  quantities  at  the
 appropriates  time.  The  Hindustan  Tinec-
 tickdes  which  was  set  up  in  19534  in  the
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 public  sector  has  net  yet  reathed  its  rated
 capacity  of  production,

 Sir,  it  is  vory  essential  that  the  manu-
 facturers  of  insecticides  areto  beencoutaged
 and  given  greater  incentives,  if  we  want  to
 achieve  self-sufficiency  in  our  foodgrains
 production.  Since  this  amending  Bill
 seek  to  extend  assistance the  manufacturers
 of  insecticides,  I  support  this  Bill.  request
 the  kon.  Minister  to  consider  tho  igues
 raised  by  mein  regard  to  making  availabe
 at  proper  time  in  sufficient  quantities  the
 insecticides  to  our  farmers,

 With  these  words, I  conclude.

 att  महा दीपक  हु  शाक्य  (कांस मंथ)  :  उपशमन
 महोदय,  मैं  इस  कीटनाशक  विधेयक  का  विरोध  को  नहीं
 करत।  हु,  क्योकि  सार्वजनिक  दृष्टि  से  यह  काफी  हितकर
 विधेयक  है  भौर  इसको  बहुत  पहले  लाना  चाहिए था
 आज  हम  देखते  हैं  कि  समस्त  भारतवर्ष  मे  कीटाणुओं  को
 ऐसा  प्रकोप  है  कि  कोई  भी  मानव  शरीर  समसे  मही  अचा
 हैऔर  साथ  ही  हमारा  समाज  और  सरकारी  मशीनरी
 भी  उससे  मुग्  नही  है।

 किसानो  की  किलो  को  संक्रामक  रोगों  से  अचाने
 के  लिए  भली  महोदय  यह  विधेयक  लाए  हैं,  इमलिए  मैं
 इसका  समर्थन  करता  हू।  फैसलों  और  मानव  शरीर  को
 अचाने  के  सिए  बसीं  शताब्दी  मे  कितनी ही  एन्टी
 बायटिक  दवाओ  का  निर्माण  हुआ  है  उन  दवाओं  का
 अयोग  कहा  तक  फल  हुआ  है,  अह  भी  एक  निज्ारभीभ
 बीच  है  ।  लेकिन  हमारी  सरकारी  मशीनरी  कें  भी
 एक  संक्रामक  रोग  फैला  हुआ  है,  जो  हमारी  योजनाओ
 को  सफल  नहीं  होने  देता  है।  क्या  मली  महीं वय  ने
 उसकी  तरफ  ब्यान  दिया  है?

 किसान  अपनी  हमले  पते  हैं  उनमें  पानी  बेते  हैं
 और  नितई  करते  हैं।  लेकिन  हम  देखते  हैं  कि  जब  वे
 तबाह,  कपास,  आन  और  गेहूं  आदि  की  कले  फल-फूल
 देने  पौष्य  होती  हैं,  तो  कोई  संक्रामक  रोग  ton  है
 और  सैकड़ों-हजारों बीते  खेत  नष्ट-भ्रष्ट  हो  ज  हैं।
 सरकार  दवाओं  का  निर्माण  करती  है  और  उसको  वितरण
 के  सिए  सरकारी  केन्दों  में  जैसी  है,  लेकिन  ओष्ठ.
 सरकारी  भक्ति नरी  सन  दुआओं  को  सही  ढंग  के  किसानी
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 मे  वितरण  नहीं  कर  पाती  है।  किसानो  को  ये  बाण
 सही  टाइम  पर  नहीं  मिलती  हैं,  टाइम  निकल  जागे
 पर  सिलती  हैं।

 कार्यों  को  एक  मिसाल  हमारे  सामने  है।  कुछ
 समग्र  पहले  एक  ऐसा  ही  संक्रामक  रोम  वहां  फैला  हुआ
 था  ।  बहा  से  मह  मांग  की  मई  कि  हवाई  जहाज  के  दारा
 उन  दवाओं  को  छिडका  जाए  1  लेकिन  इसकी  व्यवस्था.
 दौ  महीने  बाद  हो  पाई,  जब  कि  फसले  बर्बाद  हा  चुकी  थी।

 कितने  ही  अकार  की  एम्टी-बायटिक दवाए  हमारे
 देश  में  बनती  हैं  और  भ्र स्प ताला  मे  वितरित  की  जाती
 हैं।  लेकिन  अगर  किमी  गरीब  आदमी  को  टेटानस  हो
 जाता  है,  तो  उसको  to  ही०  एस०  का  इन्जेक्शन  नहीं
 मिलता  है,  क्योकि  उसका  एम्पूल  सीन  रुपये  में  मिलता  है
 और  अस्करी  कर्मचारी  उसको  खा  जाते  हैं।

 इन  शब्दो  के  साथ  मैं  इस  विधेयक  भा  समर्थन
 करवा  ह्

 PROF  SHER  SINGH  1  am  extremely
 thankful  to  the  hon,  Members  for  the  gencral
 support  that  they  have  given  to  this  ill
 There  were  some  points  raised  by  hon
 Mewnbers.  Certain  points  were  made  regard-
 ing  the  precautions to  be  taken  m  the  use
 of  these  medicines  Some  hon,  Members
 pointed  out  that  arrangements  should  be
 made  so  that  people  could  know  that  such
 insecticide  13  a  poison  and  should  be  cauti-
 ously  aed  1  _~would  like  to  pomt  out
 that  we  take  special  care  in  respect  of  these
 maters.  In  respect  of  these  msecticides
 we  put  labels  saying  that  these  are  poisons.
 We  also  specify  the  antidotes  on  the  labels,
 if  at  all  by  mistake  somebody  uses  that
 medicine,  then  the  antidotes  are  also  written
 on  those  tabels  So,  we  take  all  cate  to  see
 that  these  insecticides  and  other  medicines
 are  not  used  by  mustake  by  anyone;  if  they
 are,  then  antidotes  are  written  and  they
 can be  used  So,  all  caution has  been
 taken.  +.

 अ  Ishaq  Sambhali  had  raised  the
 question about  the  penalty  that had  been
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 provided  im  this  Bull  for  those  who  did
 not  apply  after  the  period  of  17  months;
 that  has  been  provided  only  for  those  who
 have  to  apply  for  registration  of  msecticides,

 and  this  has  been  dane  because  we  want  the
 manufacturers  to  apply  to  us  so  that  we  can
 find  out  the  formula  of  the  manufacture
 and  see  that  the  particular  insecticides  1s
 the  one  to  be  used  That  should be  regis-
 tered  so  that  we  can  sce  its  quahty  etc.
 If  they  do  not  come  out  with  the  applica-
 tion:  in  time,  then  we  have  to  provide  for
 some  penalty  It  is  only  for  registration
 and  for  those  who  are  importers  and  manu-
 facturers  and  big  people  For  small  distri-
 butors  we  have  not  provided  any  penalty.
 So,  I  do  not  think  that  there  can  be  any
 objection  to  this  type  of  penalty

 »As  for  the  price  of  these  insecticides,
 we  have  taken  care  that  the  price  should  be
 kept  to  the  minimum,  We  import  a  11105
 bit,  but  now  we  are  becoming  self-suffi-
 cient,  but  in  respect  of  whatever  we  import
 we  see  that  there  1s  concessional  customs
 duty  50  that  the  price  may  not  be  very
 high  So,  we  take  care  of  that  also

 Shr  ER  Krishnan  had  not  raised  any
 relevant  question,  though  he  said  that  the
 supply  of  insecticides  was  not  made  in  time.
 and  whereas the  areas  to  be  covered by
 these  plant  protection  measures  9२  targeted
 to  be  50  million  acres,  the  actual  area
 covered  was  only  25  million  acres  An-
 other  hon  Member  also  had  satd  that
 insecticides  were  not  supplied  at  the  time
 when  they  were  needed  We  take  care  to
 supply  these  insecticides  to  the  farmers
 ag  also  for  spraying  of  these  with  the  help
 of  aeroplanes  in  the  areas  which  are  affected
 widely,  and  this  has  been  done  by  the  State
 Governments  with  the  help  of  the  Central
 Government.  We  give  grant  and  the  States,
 also  give  grants  So,  we  subsidise  thi  आ
 order  to  make  it  cheapest.
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 PROF.  SHER  SINGH  :  About  the
 quality,  as  I  have  already  said,  we  have
 legislated,  and  we  have  brought  forward
 this  legislation,  and  we  transferred  it  from
 the  Health  Ministry  to  this  Ministry  for
 implementation.  We  have  provided  for
 registration  because  we  want  control
 the  quality.  So,  there  is  provision  in  the
 Bill  for  contro!  of  quality.

 MR.  DEPUTY-SPEAKER  :
 question  is  :

 The

 “That  the  Bill  to  amend  the  Insecticides
 Act,  1968,  as  passed  by  Rajya
 Sabha, be  taken  into  consideration.”

 The  motion  was  adopted.

 MR.  DEPUTY-SPEAKER  :  There  are
 noamendments.  So,I  shall put  all  the  clau-
 see  together  to  vote.

 The  question is  :
 “That  clauses  210  5,  and  1,  the  Enact-

 ing  Formula  and  the  Title  stand
 part  of  the  Bull.”

 The  motion  was  adopted.

 Clauses  2  to  5,  and  1,  the  Enacting  formula
 and  the  Title  were  added  to  the  Bill.

 PROF.  SHER  SINGH  :  I  beg  to  move  :

 “That  the  Bill  be  passed.”

 MR.  DEPUTY-SPEAK ER
 question  is  ;

 “That  the  Bill  be  passed.”
 The  motion  was  adopted.

 The
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 RICE-MILLING  INDUSTRY  (REGU-
 LATION)  AMENDMENT  BILL

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (PROF.
 SHER  SINGH)  :  I  beg  to  move  :

 “That  the  Bill  further  to  amend  the
 Rice-Milling  Industry  (Regulation)
 Act,  1958,  as  passd  by  Rajya  Sabha,
 be  taken  into  consideration.”

 This  Bill  aims  at  extending  the  Rice
 Milling  Industry  (Regulation)  Act,  1958
 to  the  State  of  Jammu  and  Kashmir.
 Many  Central  laws  have  already  been
 extended  to  the  State  of  Jammuand  Kashmir
 and  it  13  necessary  that  the  Rice-Milling
 Industry  (Regulation)  Act,  1968  shonid
 be  extended  to  that  State.  This  Act  now
 extends  to  the  whole  of  India  except  the
 State  of  Jammu  and  Kashmir.  The  parent
 Act  and  the  rules  framed  thereunder  pro-
 vide  for  the  control  of  the  rice  mulls  function-
 ing  m  the  country;  rice  mills  can  be  estab-
 lished  and  operated  only  in  accordance
 with  permits  and  licences  granted  under  the
 Act  and  rules  framed  thereunder.  The
 power  to  grant  permits  and  licences  has
 been  delegated  to  the  State  Government  by
 the  Central  Government.  It  is  necessary
 that  the  nce  mulls  functioning  in  the  State
 of  Jammu  and  Kashmir  should  also  be
 brought  within  the  purview  of  the  Rice-Mill-
 ing  Industry  (Regulation)  Act,  1958,  to
 achieve  uniformity  in  the  matter  of  control
 and  development  of  rice  mills  in  Jammu
 and  Kashmir  State.

 I  move.

 MR.  DEPUTY-SPEAKER
 moved  :

 “That  the  Bill  further  to  ametid  the
 Rice-Milling  Industry  (Regulation)
 Act,  1958,  38  passed  by  the  Rajya
 Sabha,  be  taken  into  considera-
 tion.”

 :  Motion


